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CENTRAL AI>MlNIiTRAriV£ TRIBUNAL, fRECimL BENCH ,

new DELHI.

QJ^.No.54Q/q5.

New Delhi; this / day of Eeptembe-r, 1996,

HON'BIE MR.S,R,ADIGE MEMBER^A),

HDN'BIE MRS. LAKSHMI SyHWyUNATHAN, MEMBERO ).

Shri D,P,Srivastava,
Dit^ctor(GP) TCHQ,
Sane bar Bhawan,
Deptt, of Telecommunication,
New D© Ihi Appiic ant

By Advocate: Shri A,K.Sinha .

VeT-sus

^  Union of India,
through Secretary,
M/o Te iec otnmunic at ions,
Sanchar Bhawan,
New De Ihi, Re spondents .

By Advocate: Shri M.M.Sudan.

JUDaagMT

RY HDN'BIE MR.S.R.ADIGE-MEMBER^

He ard«

2. The applicant has sought setting aside

of the impugned order dated 21,10.94 and for

a direction to the respondents to take i-ecourse

to the sealed cover procedure in his case.

Respondents in their reply have stated that the

Promotions m^e on the basis of the impugned

Order dated 21,10,94 w^re only ad hoc priwiotions

and the applicant's name was considered by the

Screening Committee on 27.9.94, but he was left

unassessed owing to incomplete AliRs, )n receipt of

his complete ACRs, his case was conside-^ed on
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2.2.95, but as vigila^. clearance k
^®en vithheidthe Screening Committee f^^nd him .

Promction, "

3. -^n 2.8.^6 when matter «as beard in
part. Departmental representative Shril.N a a
«sstt. Director GeneraKteqal) h ' ".  . , ntiraKi^gai; ̂ tio ^as presentin r, court, had stated that fHp

°  the applicant's casefor gular Promotion was beinr,
ai€ ^ considered by thecfHr whose de liber.trf- ■? r,»  iioerations wen-e liirPiu'

A  thp+ HH A iiiceiy to conclude^  bee: T:- ̂Ued bv the departmental rep^aentative
stating that the applicant-s case for regular
Prcn.otro„ was considered by. DK 1/2 a 06 and
-  H. recom^nded that the app^ ^
be Dl:5rpri ■!„ , lie ant's namein sealed cover vhirh u
Kco has accordino]i,been done by the pn-io • + .ty the appointing authority.
'*• It is well settled that r ^
.  aarvant has a

^  legally enforceable right to ho
Promotion. He h . Pansidered for

has no legalrlght to be promoted.The applicant was considered for reoula
an 2.8..,5 Which rWa case be ,ept i„ sealed

thic fact th t ho"Tact that he was involved in a c riminal c ase
in which a cha.-ge sheet was f, a
Special Judge iel : ^"^^'«Ciurtof
is still J "''^'"^^"'"'»" 28.2.04 .j,ichstili pending. Mo • ur-
in ttAo ^Pfirmity can be detectedin the respondents' a:tion anH .u
P'av=r i tho t, ' nd the applicant'sP ay-r in the OA itseif a, that r-
in a sealed I'^Pta oealed cover which hr,^ ur, wnich has been done by the
'^spondents, ^
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5. Mothing further thus survives in the
OA.

6, During argument applicant's counsel
has urged that the applicant be promoted on
adhoc basis as his juniors have already be«n
promoted and particularly in the light of the
fast that he is to retire shortly. In this

connection, certain rulings have also been

cited by the applicant's counsel namely at ate
of i^njab Vs.G.G,Goel 1995(2) dC,G 570 ; JT
1995(8 ) 65 and 'JOI 8. another Vs. B.C. Chaturvedi
1091(6) see 750. Adhoc promotions are made only

as a short-term arrangement in the public
interest pending regular promotion. In the

pj.esent case, as noticed above, the applicant

has ••if been considered for regular promotion

and his case has been kept in a sealed cover

as per his own prayer in the OA, question

of considering the applicant at this stage

for adhoc promotion does not arise and under

the circumstance the rulings cited by the

applicant, are not relevant for considering

this for adhoc promotion.

7^ In the result, the OA is dismi-'Sed. Ni

c os ts ̂

10

( MRS,LAKDB4I Sva^^MlNATHAN ) ( G.R.ADt::£ 6
member (J ) Mi:MBER ).
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